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What steps, if any, do the Government
P to take to check the derogatory
activities on the image of this country,
thep these persons bhave made if any ?
SHRI H. M. PATEL: I hope the hon.
Member will realisc that this particular
Godman started his activities in  1g70-77
and in 1972 he was arrested and, I hope,
that the Government in those ci-ys. had
gone into all these. I will certainly go
into the matter now o see whatcan bedone
in regard to this.
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THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): The policy of the Govern-
ment and the Reserve Bank of India is to
secure enlar t of the b h net work
of commercial banks in the rural _arecas.
The Indian commercial banks in the
private sector are also implementing  this
policy.
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SHRI H, M. PATEL: Sir, in fact, even
the private sector banks have started
opening branches in the rural areas and
in almost the same propottion as the
public sector banks.
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SHRI H. M. PATEL: Sir, I canno tell
exactly the branches they will opem im
1977-78. But, what I said was that the
private sector banks have opened branches
n rural areas to almost the same extent as
nationalised banks. Now, the nationalised
banks bave already opened $5°4% bran-
ches in the rural areas in the last five
years. Indian private sector banks have
also opened 807 branches. The non-sche-
duled banks have also opened branches
in the rural areas but naturally they are
very small and the number of very negli-
gible.
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Banks have opened 788 bran-
ches in. the. rucal arems- and. the Indian
non-scheduled banks have opened 18
beranches.

SHRI AGANNAT;I! R.;S: Sir, the
raral were opened & years
wi!h&eobjectofhelpingthepoorin'de::
rural aross. May I know if the Reserve
Bank has conducted any eva uation study
umwhc&nr the bm'l_rshazemnble to
achieve purpose for whic were
openod ? i

SHRI H. M. PATEL: The rural banks
were opened by the g with the
i jon of reaching those sections of the
people in the rural areas whom other banks
were not able to reach, The Reserve
Bank has appointed an evaluation com.
mittee to sec how far the objectives with
which the rural banks were established are
being achieved and to consider in what
way they can be developed further.

ot wijar - T % Wt &
TR T A @ § e i
Y § F o e A ST e &
W B FN AN QA A AT F I
¥ gy & 37 o0 w1 ot 3} ¥ faw
uTYE IR #q7 aEedr § 7

Exports of Coca Cola Export Gor
poration and Parle Company.

*799. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of COM-
MERCE AND CIVIL, SUPPLIES AND
COQPERATION be pleased to state:

(a) the exports of Coca Cola E t
Corporation and Parle Company d,ncxt:;g
the year 1976-77;

(b) the import licences (other than
replenishment licences) granted to these
Companies; and

(c) criteria for giving import licences
other than replenishment licences ?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA)I_: (@) to (c). A statement is laid on
the Table of the House.

Statement

Crea Gola Bxport Corporation

Parlc Cmpany

a) Rts. 1,83,969/-

Imp 1’ licence f r ingredients of ¢ noent-
® rlt:s for Rs. 2,651,000/~

(¢) Theimportlicencs to M/s. Coca Cala Expjort

Nil.

Import licence fr raw ma‘erials fr R
‘42,683/- and release arder n STC f»
supply of rawmaterials for Rs.73,145/-

Import heence to M's. Parle Company was

Corporation wasissued on the
t1on of the D 2pt. of Industrial Davelopment to
meet theirrequirements for three months
aganst their import application for 1975-76.

issu ding to therr enutlement under
the automatic licer. ing scheme. It 18 an
Indian company and there 13 no export
abligation.
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